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#[THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R
CHAVAN): (a) No investigation under

section 237(b)(ii) of the Companies Act,‘

1956 was ordered in 1972 in respect of
the affairs of any company belonging to
a “Monopoly House”, on grounds stated
in the question, mor any application or re-
port has been received under Section 235
of the said Act for ordering investigations
on such grounds.
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(b) Does not arise.]
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[STUDY ON CONCENTRATION OF
ECONOMIC POWER

397 SHRI V. K. SAKHLECHA:
Will the WMinister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state: .

(a) whether his Department has com-
pleted product-wise study regarding
concentration of economic power in the
country;

(b) if so, the details of the report sub-

‘ mitted by the study group; and

(c) the names of the monopoly houses

| which were not included in the Report of
| the Dutt Commission and which have been

|
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|
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discovered after the submission of this
report and what is the number of concerns
owned by each of such monopoly houses?]
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‘[THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY  AFFAIRS (SHRI D. R.
CHAVAN) : (a) and (b) The Department
hud undertaken a study of product con-
centration among units registered with the
Directorate General of Technical Develop-
ment in 1espect of 36 priority industries
covering 349 selected products. The study
revealed that out of the 349 products, 312

[ JEnglish translation.
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the top three undertakings manufacturing
the product accounted for 75 per cent or
n.ore of production in 1970). The main
industries having such high concentration
were automobiles and ancillaries, agricul-
tural machinery and implements, industrial
apd mining machinery, basic metals, con-
struction and earth moving equipment,
industrial explosives, drugs and pharma-
ceuticals, rubber goods and scientific and
industrial equipment.

(c) Viewing the matter in the light of
Sec. 20(a) of the M.R.T.P. Act, 1969. 17
new interconnected sets of  undertakings
which were not described as laree industrial
houses in the Report of the Industrial
Licensing Policy Inquiry Committee (the
Dutt Committee) have come to notice.
The number of companies controlled by
each of these groups is given in the state-
ment enclosed.

STATEMENT

List of large interconnected sets of under-

takings not discussed as groups in the report

of the Industrial Licensmg Policy Inquiry
Committee

SL.
No.

No. of
under-
takings

Name of set

. x

Amalgamated Tea Estates
Ashok Leyland .
Brooke Bond

Caltex

Chowgule

Dunlop

Escorts . . .
Esso .

9 G.E.C.

10 Godrej

11 Indian Tobacco .

12 Larson & Toubro

13 Philips (Ind1a) Ltd.

14 Pratap Lal Bhogilal

15 Rohit

16 Shri Ambica

17 United Breweries

N O NS

st

A O NV L N®WENNY

1
2
3
4
5
6
7
8

—

—
w o

¥



